( : CENTRAL ADMINISTRATIVE TRIBUNAL ‘

-2  GUWAHATI BENCH
C GUWAHATI-05 |
(DESTRUCTION OF RECORD RULES, 1990) -
INDEX s o, AL ADE..
RAJC.P NO.ossennsessenssonsace “
| | E.P/M.ANG...ooeereese vissserssngss |
1. Ordcrs Sheet..71. QB(L/M@ lt04 -
2. Judgment/Ordcr atd.[ 7/ L8/ ;(n 2’ Pg.../.\/ .......... M%’”M"Z&kpm/ o
*3.4 Judgment & Order dtd.......couvviiennns Received from H. C/ Supreme Court |
4. 0.A.281: 03 ................... S TR T ASSUUOOORR 1 Y= SR
5. EP/MPuovervirserserssssssnsassnss ressassentissrsss PgevesuvnsssssssssssssifOunssssssssmsssene
6. RA/C.Pucvriiisresninns SRR W venrienens PurvcrerersarerinssrrsestOnuerssssssssasnans
T W.Siiirrirernriinnnssnnisinnneniissieeennnnsesiisssanns Pgerrrrrennens versnrens (o JOUPION veebesnnes
8. Rejomder ..... vereresrennnies ' ............ - SO revenreeeestOuueersreresporsass ©
"9, Rep"ly........,.....;....‘ ...... I R PRuvieirninrnnnnens to ....... . |
| 10 Anyother ?apers..‘......... ......... .......... Pg.cciiriivnennnns JTRTTINN { HUURIRR RO
: l\f‘;\lxlemo o'fAppearance....'—.-......f... ..... SITTTRTeY : cerssernnirnensssseriararecesssennninersies
12, Additional ATIAAVt...evoseresieserssesssssessssssssssons eeernssresiasrisssissens
-. -‘13 Written Arguments....,....-.v ......... e ..... ‘
- 14, Amendement‘ReplybyRespondehts.........,.,',,,,,,,,',.,,,,,,,,, ,,,,,,, s |
15. Amendment Reply filed by theApphc;nt. iR s anassssteseen
o b L ——— s e

SECTION OFFICER (JudL)”



b A
/ : . _:..,,4.9._'
0/ f_ ol
L I
| " FEOM No, 4 ,
. o (SEE RULE 42 ) _ :
AR . GENTRAL ADMINISTRATIVE TRIBUNAL |
b : | GUWAHATI BEN(H:
. , ORDER_SHEET |
Origi%*xal npplecatlon Nw - méf/OS / , ke
Mise Ige'tl'tlun No: — / |
Con-tempt peuthn -Nb; ' ‘ / . :
RemLe% Applecatiun No: ’ 5 - / ' | b
:_AppiLecfantsg - \__<_ s ;&O—\Qﬂs\ 49.310‘1
.Y ea Réspond ants’a - \)\Q\- A D&?y , ’ :
- " ."-..: ! ‘
ST Advicate fgr tho Applecantg-_ N M)JL AR/W\,L&

'Aﬁyuca&e for the Re ﬁondant =oAL
. - .I;I S ° ) \<.\b s

. Y L ) ) . : »
B ;_E@‘swff’t“ne Reglsfryj Data %L- OIGér of the T =~
T ————
% , {17 .10. ?0031 The issue relates to change of
{ - place of posting‘incbnformity with the -

&
T
[T o)
P~
-
L L
s CZ:’
) L
[~ 4
<
[N

y transfer policy. ' The applicant whlle

f;worklng as Lower Division Clerk at Kvs,

9 Madurai was declared surplus and

. pursuant thereto he was transferred to
RVE&; - Bokajan vide order dated

©29.11.2002, The applicant accordingly
joined at KVS, c.c.I1., Bokajan,
Rarbi Anglonq, Assam. The applicant made
'request in prescriBes form through proper

“channel for transferring him to his home
town preferably at Karaikudi, Tamllnadu.

i } The applicant also asserted that one |
f ) } post of Lower Division Clerk at Kendriya :é
| § f Vidyalaya, Mandapam is vacant due to-» ;
g q i resignation of Mrs. v. Savithri. The fg
1 I ; O.A. 1is preferred by the applicant for )
;. ! : change of place of posting because of- f’
' ! _i his personal inconvenience and domestic v7
! % ; ' ;.problems. The grievance of the applicantfiu
L L,/’//ﬂf/can only be taken care of by the
%i % | % -administration. Y
f , Contd../- ;-(
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I have heard Mr. A. Ahmed, learqéd

counsel for the applicant and also Mr..

M.X. Mazumdar, learned counsel for the
respondents at length. - Mr. A, Ahmed,

learned counsel for the applicant

brought my ~attention to the
representation submitted by the aplicant
to the respondent .No.2, The
Commissioner, Kendriya Vidyalaya

Sangathan, New Delhi-16 dated 2.3.2002

as well as representation dated
16.4.2003 Annexure TE . and Bl
respectively.

Considering the facts and

circumstances of the case, I am of the
opinion that ends of Jjustice will be
met if a direction is issued on the
respondents to dispose of thé aforesaid

two representations submitted by the

~applicant. The appllcant may 1so~p;e£er4

a fresh representatlow”W1th three weeks

from the date of recelpt of Ehé&brderw~%
- Tf such representation is made - by the
'applicant; the respondents may also
considerAthe case. of the applicant and
~passﬂap§ropriate order as per law in the

facts "and circumstances of ‘the case as

i

- early as possible pr@ferably /a month'€*

thereafter and allay the grlevance of -

- the applicant.

Subject to the ‘ébéegvation made
above, the applicatL@ﬁ'is disposed of.
There shall, howeveﬁfzbe no order as to

STy

costs. .

Vice-Chairman:.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GAUHATI BENCH AT GAUHATI.

(AN APPLICATION UNDER SECTION 19 OF THE
”ENTQAL A“MINTSTQATIVE RIB@NAL ACT, 1985)

ORIGINAL APPLICATION NO. &3( OF 2003.

BETWEEN

Sri K Rajendran

=Applicant

-Versus-—-

The Union of India &

Others -Respondents

LIST OF DATES AND SYNOPSTS

Annexure-A

Annexure-A/1

Photocopy of Transfer order
Of the‘épplicant.vide F No
13(SUR)/2002—KVS(E—III) dated
29-11-2002. \Da%;,\o,

Photocopy of representation

dated 07-12-2002 submitted by



Annexure-—-B

Annexure-C

Annexure-D

Annexures-

E & E/1

the applicant (through proper
Channel) before the |

Respondent No. 2. Fbvaibﬁoﬂj

Photocopy of priority list of
LBC~-I & II for posting of LIC
to Karaikudi as per Kendrivya
Vidyalaya Sangathan website
dated 14-01-2003. e =22

Photocopy of letter dated 10-
01-2003. P«% - 2302

Photocopy of Modified
Priority list of LDC I & II

displayed on the website of

"~ Kendriya Vidyalaya Sangathan

on 04-02-2003. (wa(_ 2 G

Photocopies of representation

‘dated 02-03-2003 and 16-04-

2003 submitted by the

applicant. ?"“é" 2¢ 427

[}



Annexure-F Photocopy of Legal Notice

Dated 25~05-2003. ?,;V_,c_)_g-h o

Annexure—G. Photocopy of Office
| | . Memorandum No. F 4-50/2003-
04/KVS (CHER) /10326 dated 29-
- 07-2003." Rorae 2\

TheA applicant = is working as Lower
Division Clerk, Kendriya Vidyalaya C.C.I.,
Bokajan, Karbi Anglong, Assam. This Original
application is made for seeking a direction
from this'Hon'bie Tribunai to the Respondents
to disposed of <the representations of the
applicant dated 02-03-2003 ~and 16-04-2003"
submitted before the Respondents requesting
them for inclusion of his name in the priority
list for choice place of posting for the year
2003-04 as per earlier priority list where the
applicant’s name was’in—first position (Serial
No.l) at list I & II along with other

employees.
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GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION OF 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT 10B3)

H

o

- ORIGINAL APPLICATION NO. OF 2003,
BETWEEN

Shri E-Rajendran,
Lower Division Clerk,
Fendriyva Vidyalaya,
¢. C. I. Bokajan,
.0, Bokajan,
Farbi Anglong, Assam.
PIN- 782490,
| ~Applicant.
- AND-
1} The Union of Indis,
represented by the Secretary to
the Govermment of - India,
Ministry of Human e source

aiid Development, New Delhi.



1)

2.
2)  The Commissioner, Feundriya
Vidyalaya Sangathan,
Head (uarter, 18 Instihukionsal

Arem, Shaheed Jeet Singh Msrg,

New Delhi - 16.

3
L—

The Assistent Conmissioner,
Fendriyva Vidyslaya Sangathan,

I.I.T. Campus, Chennai-36.

47  The Assistant Commissionsr,
Fendrive Vidyelsys Sangathsn
. J ,, r
(RO), Silchear, Cachar, Assam.

- Respondents.

DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH

THE APPLICATIQN-IS MADE:

This seppliceation is mnot made against any
particular order kit it is made for

sepking s direction from fhis Hen'ble

Tribunal to the Bespondent to disposs of
the representation of the spplicsnt dated

02-03-2003 and 16-04-2003 =submitted bhefore



the Respondents and alse fer inclusion of

name of the applicant in the priority list

of Choice Place of Posting for the vear

2003-04 as per earlier pricrity list where
the applicant’s neame weas in first positioun
[Berisl ®ao. 1) st list T & II alcngwith

other employess. -
JURTEDICTION OF THE TRIBUNAL:

The spplicant decleres  that the subject

matter of the instant spplicstion i3

e

within the Hurisdiction of the Hon'ble

Tribunal .
LIMITATION:
The spplicant further declsres that the

subdject matter of the instsnt spplication

iz within the limitstion prescribed under

Geetion 21 of the Administrative Tribunal

FACTE OF THE CAZE:

Farts of the cese in brief sye giveD

below:



4. 1} That your bumble gnplicent is a citizen
of India and as auch he is entitled to all rights
and privileges guarsnteed under the Constitution

of Inc’;j- B

4.2) That vour spplicent is working ss Lower

Diwvision Clerk, FKendriya Vidyvalaya, c.C.T.

Bokajan, Karbi Anglong, Assam. He i3 serviing in

the Kendriva Vidyalaye Sengathen since 04-12-1884.

4.3) That vour humble sapplicsnt begs to atate
fl‘lat gariier he wag selfxrixj.qzj at ‘Kendriva.Vidvalaysa,
Madurai. 'The applicant was declared surplus  at
Kendrivae Vidyslava. Madursi. Thereafter, he was

transferred from Kendriyve Vidyalasya, Madurasi t o

Kendriva Vidyal ava, Bokajan vide F. No.
13 (SUR) /2002~-KVS (E~TTIT) dated 25-11-2002.

Accord.irig.’l.y ~he was relieved from ]'.»‘Iimndriya

Vidyalava. Madurai on 16-12-2002 and he Hdcined at

Kendriva Vidyalava. CC.CLT. . Bokalan, Karbi

Anglong, Assam on 30-12-200Z.

Annexure-A is  the photocopy of F.  No.

13 (SUR) /2002-EVE (E-TIT) dared 29-11-2002.

4.4) That vyour applicant begs to state that
‘while The was smerving at Kendriyve Vidyslaysa,

Madurai he filed an epplication for tranafer on
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‘request  in prescribed format (through

1]

proper channel} to Earsikudi (Tamilnadu) his
Home Town. The Station Code Number of Earaikudi

(Tamilnadu) iz 389 =s=s per transfer guideline.

i

'Aczc:cni‘ci:i.:xigly} the spplicent’s nawe was listed in
Seriaml No. 1 in Priority List I & II. But in
the mean time the applicant was transferred on
the ground  of surplus  staff from Fendriys
Vidyalaya, Madurai to Hendriya Vidysalava,
Bokajan, Karbi Anglong, Assam which is about
3,000 K.M. ({Three thousand FKilowmeter) away from
his  home | town,  Keraikudi, Tamilm&du«' He
immediately filed & representaticen before the
Respondent No. 2 for change of place of
posting. It is pertinent to mention here that
the,&pplidant’s'secmnd son, who was studying at
Class-X, died in train accident in Madurai on
30" May 2002 while the applicant was serving

“at Madureai.

Annexure-hA()) is  the  photocopy  of

representation dated 07-12-2002
~submitted by the applicant (through

proper channel) before the Regpondent

Neo. 2.
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4.5) That vour applicant begs to state that
his name in priority list I & IT for transfer
to FKendriya Vidyalays, EKarasikudi (Tamilnadu)

id

-

I

Y

was abt Seriasl Ne. 1 till 14-01-2003, The
‘dL}‘..,.....‘ |

list was in  FKendriya Vidyalaya

Sangathan Web Site on 14-01-2003.

Annexure-B  is the photocopy of

prierity list of IDC T & II for

o

Po

T

ting of LIC toe Karaikudi as per

Fendriye Vidyalays Sangathan Web Site
dated 14-01-2003.
4.6) That your applicant begs to state that
after Heining Rendriya  Vidyalaya, C.C.I.

Bokajan, FKarbi angleng, Aseam he informed the
tespondent No. 2 sbout his change of place of
working from Kendriya Vidyalaye, Madurai to
Kendrivae . Vidyalaya, C.C.T. Bokajasn, EKarbi
Anglﬁnq, Asszam vide his letter dsted 10-01-2003
en the graunﬁ that he may not face any problem
at the time of his transfer on the basis of

earlier priority list for request transfer I &

LI

Annexure-C is the photocopy of letter

dated 10-01-2003.




4.7) That yaur'&pplicﬁnt begs to state thaﬁ
the Respondents displayed the modified Priérity
List I & IT on 04-02-2003 on their web gite but .
in the modified priafity list Wo.I the name of
the spplicant épp&argd in priority position No.-
3 for'statiam.ﬁade B (Rﬁrﬂikudi, Tamilnadu)
whereas  the woapondents  have arhitrarily_
deleted the name of the spplicant in priority
S list NWo. II. Most ﬂurpriéingly, in sb=ence of
any specific request frowm the applicant the
Respondents have arbitrarily deleted the name
of the applicant from pricority WNo. II. The
applicant has only fequested the Respondents to
change " the place of working from Madurai

(Temilnadu) to Bokajan (Assam).

Annexure-D  is the photocopy  of
modified Priority List I &  II
displayed on the web site of Kendriva -

Vidyalaya Sangathan on 04-02-2003.

4.8) That your spplicant begs to state that

he filed @ representationa dested 02-03-2003 &

| {3 ocb N B l
1604 efore the Respondent No. 2 through proper B

-

A
channel requesting for inclusion of his name in

the transfer priority list IT in the web site.
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But till mnow the Reaspondents have not taken any

atep for change of Priority Lists, ~He§nczé, finding

ne other slternative the gpplicant is conpelled to

gppreach this Honble Tribuneal f£or seeking “lustice

it this matter.

bnnexnre-E & B/L sre the ntutocopnies of

representarion dated 2-03-20023 and 16~

04-2003% submitted I»v the spplicent.

4.8) That vour applicant begs to atate that
Sj"mj._l arly situated Lower Division Clerks., Sri P,
Aathinathan, S:i:j. T Rab -}%'{".umar,' gri K fsalr»aj m‘id T.
G. Tlasngoven who were declared surplus like ,your
applicant  during  the vesr 2002 and they have
gonplied  fon choice place-» of pc>5tj-nc:__z:- under
spplication No. 160248, 160583  and 160318
respecrively. They were again repoated (Bv
Displacing) to Chennsi Region as their own choice

a8 per priéaxmy Yist I1 in the month April 2008,

4.10] That vyour spplicsnt begs to state that
the Respondents after knc»wi.nc}: that  they have

committed an error in de leting the sapplicant’s

name from priority list No. II  they hsesve not

corrected the error even after representing the
matter by the goplicant. The Respondents have
transferred one Lady. Lower Division {lerk,

namely, Smti. 8. Vijsyvlakahni to Kendrivsa



‘Vidyal&ya, Karaikudi (Tamilnadu) violating ﬁhe
transfer guideline inkﬁpita of‘higher priority
pesition of the applicant. |
&

4.111  That your applicant begs to =ztate that
vour applicant served a legal notice to the
kespondents on 2$~OE~ﬁDOB but the =ame was not
ansﬁeréd by the Respondents, the reasons are

bhest Eknown to them.

Annexure-F is the photocopy of Legal

Notice dated 25-05-2003.

4.12] That yeur aspplicant begs to state

that he was  transferred from Rendriya.

Vidyalaya;' Madurai to {endriy& Vidyalays,
C.C.I. Boksijen, FKarbi ﬁnglqng, Asgam which is
more than 3,000 {aMn'farvaway from the native
place of the applicémt"vGenerally, the Group-C
and Group-D employees like yﬁur'applicant are
not tramﬁferrédm The apﬁlicant is only the
br%adwearning member of his family. He i= a low

paid employee and ndw he i= compelled to rum.
with.r two gatablishments, at Madurai and -

Bokaian, Farbi Anglong, Assam.
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4.13] - That vyour applicant begs to state:

that one post of Lower Division Clerk at
Fendriyve Vidyalaya, Mandapam, Tamilnadu ig

vacant from OB-08-20023 due to resignation

submitted by Mrs. V. Savithri, Lower Division

Clerk as per Office Memoranduom Nﬁn F 4-50/2003~

04/EVS {GHER}/iG”?@ dated 28-07-2003. Your

applicant can be easily %bmorbnd‘in the said

post.

Annexure-G is the photocopy of Office
Memorandum  No. F o 4-50/2003- 3/IV”

(CHER) /10326 ds ted 29-07-2003

4.14)] - That wvour applicant submits that
the  Respondents - have deliberately and

intention-ally discriminated applicant by

dwluflng hi=g name from the priority list.

4,15}  That vyour applicant submite tﬁat he
carried out hies transfer order to Bokajan,
Farbi Anglong, Assam as per direction of the
Respondents and he is serving the Department
with utmost sincerity and full satisfaction to
the s=suthority concerﬁgd, But the Respondents

have not given weightage sbout his problem.



]

4,16] That your spplicsnt submits that th
procedure adopted by the suthority im case of
the spplicant is improper, illegal, malafide

and without jurisdiction.

4.17] That vour applidant submits that be
has got reaszon to believe that the Respondents
are resorting the colorable exercise of powsr
toe  accommodate their interested persons in

their favorsbhle place.

4.18) That vour spplicsnt submits that the

sction of the Respondents by which the
applicant has bheen deprived of his legitimate

rights is arbitrary. It ig further stated that

the Respondents have acted with & mala-fide

intentien only to deprive the applicant from-

-

his legitimste” rights..

w

4.19] That vyour applicant submits that the

action of the Respondents ies highly illegal,
improper, whimsicsl and also sagainst the
transfer policy  adopted by the Kendriya

Vidyalaya Sangathan.



207 That your applicant submits that the

wespondents  have  violated the fundsmental

rights of the épplicant.

4,21) - That in view of the fascts and circum-
stances it is a it case for interference by
the Hon'ble Tribunsl to protect the interest of

the applicant and his family members.

4.22] That this application is filed bona

fide and for the interest of justice.

5. GROUNTIS FOR LELIEF WITH  LEGAL
PROVISTON:

5.4 For that, due te the above reasons
narrated in  detsil  the action of  the

respondents is in prime facie illegel, mala-

fide, arbitrary and witheut Jjurisdiction and

hence, the same is liable to be set aside a1

guashed.

5.2] For that, the Respondent has not

coneidered their own guideline regarding choice

place of posting. As ucb, there is no
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jurisdiction in denying the said benefit teo the

applicant.

3

S 5.37 For that, it is settled proposition of

law that when the ssawe principle have been laid

down in given cases, all the persons who are

similarly situated should be granted the =ame

benefit.

5.4 - For that, the pespondents have
violated the Article 14, 16 and 21 of the

Constitution of Indis.

5.5) For that, the sction of the

raapondentes is arbitrary, mala-fide and

discriminatory with an i1l motive.

5.6] For that, the applicsnt’s case is

genuine and need to be considered by the

Pespondents  due to | facte and circumstances

narrated sbove.

5.7] For that, the deleting the name of the
spplicant from the modified transfer Priority
List No. 2 is bad in the eye of law and is

ligble to be set meside and guashed.
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5.8) For that, similarly situated persons
who are given the benefit of cheice place of
posting, the Respondents being modsl employer
cannot deprive the benefit to the applicant

without any reassons or causes.

5. 8] For that, in sany view of the matter

the action of the respondents are not

‘susteinsble in the eye of law and as well as=

cact.

The eapplicant craves leave of this
Bon'ble Tribunal to advance further
grounds at the time of hearing of this

instant spplication.

&, DETATLES OF REMEDIES EXHAUSTED @

\

1]

That there iz no other alternstive and

efficacicus  remwedy availsble to theo
applicant except inveoking the
juriediction of thiz Hon'ble Tribunal

under Section 19 of the Administrative

Tribunal act, 1885,



' Ire-spés::tf'u}..1..y- prayved that yc::u‘i:" Lordship
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MATTERS NOT PREVIOUSLY. FILEDY OR
PENDING IN ANY OTHER COURT:

Ther the sepplicant further declares
that he has not filed sny applicaticu,
writ petition or suit in respect of

the sub-dect »etter of the instanh

cepplication before eny other Court,

authority, mnor any such application,
writ petition or =suit ieg pending

before any of them.
EELLEE SOUGHT FOR:

Under the facts snd circumstances

stefed.  above the  spplicants waest

‘may - be .pl'ea_fzed te  admit t].‘]..i.f;l

appliaation end also may be pleésed to

dispose of  the instant originsl

application at the admission stage'by

directing the Respondents: |

teo dispose of thé 'rapresentatioﬁi of

the spplicent dsted DZ-03-2003 and 16~

04-2003 submitted before the o ;
\
;



'O
L

" Respondent snd alsa for dnclusion of

name of the applicant in the priority
list. of Choice Place of Egﬁting  for
the vyesr 2003-04 as per enrlier
priority list where the applicant’s
neme was in first pesition [Serisl No.

i) at list I & II slengwith other

employeas:

IT) fo pass apy other relief or relives bo

which the spplicsnh wmay bes entitled
end as may be deem fit and proper by

the Hon}ble'Tfibunal,
IMTERIM ORDER PRAYED FOR:

The applicant most fegpactfully prays .
for 1ntgriﬁ order from thiz Hon'ble
Teibunal directing the Respondents Lo
keep. one posth of LDC vacent in sround
Ferikundi, “Tamilnadu, Kendriys
Vidyalaya, Mﬁndap&m O &n? ﬁﬁW'SEhOQl
likely to be opened in Temilnadu till

digposal of the representations of the

applicant.
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Zupﬁ} Ligsrion Is Filed Through

Advocate.

CPerticulers of I.P.0.:¢

I.P.0. NO. 8 G G8%02¢
Dote OFf Tssue 7.3.2003
Izsued fTrom Gueall: G .0,

Payable ‘at | Gn')ﬁmtmi'
LIST OF ENCLOSURES:
As stated shove.

~

e Verification.

I ecnwiiancf o e
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VERIFICATION

I, Ehri K Rajendrsn, L & )

ower Division Clerk,

=

Kendrivya Vidjala?a, Cl . Bokajan, P.O.-
Bokasjan, Karbi Anglong, Assam, PIN- 782480 do
hereby solemnly verify that the statements‘méde
in paragraphs are true to my knowledge Cpl,‘tQ,‘\‘g;i

q,w.\o/q-n_t};lose made in paragraphs &3, GG 5 Q’C] t!'7/ C('”)

Gy are being matters of recordg are

: tfue to information derived therefrom which I
believe to be truﬁ_and,thosa.made in paragraph
2 are true to my legal advice aﬁd‘rest are my:
humble submiszsions before this Hon'ble Tribunal

I have not suppressed any material facts.

And I sign this verification today on

this the {(iday of gulbhen 2002 at Guwahati.

Declarant

‘Qgsﬁuq (woj.



| =9 ANNEM\&E——A
; : CPREDY POST -

| RPN A VI ALAYA SANGATHAN | '
- 48, INSTITUTIONAL AREA
. & CLEAHIT ‘_rg ET SINGH MARG

(2 SRR W A SR )

. NEW DETHI-1 106

Pvo I3 URY 2002 VS E ) DATED:29. 11 2002
OFTICE ORDER

Larz o fixardon of stoff sirength in Fendriva Vidvalavas for the year 2002-2003
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Ifrom Madurai
K. Rajendian, L.O €. . 7.12.02

Kendriya Vidyalaya
Madurai-623 002
Tamil Nadu

To
The Commissioner . i

Kendriya Vidyalaya Sanghathen
New Delhi

I
THR’QUGH PROPER CHANNEL
e

REG.

Sub.. REQUEST FOR CHANGE OF PLACE OF POSTING

Sir, l :
|I l

I seek your kind permission to putfonh the followmg request, for your kind consideration,
in connection with my transfer on surplus ground from Kendriya Vidyalaya, Madurai
(Tamil Nadu) to Kendriya Vidyalaya, Bokajan (Assam) vide your transfer order No.

Enn: 12~ dste C3WRD [oh02 ~)Us C B W Aednd 3-3 \\- Dogo-

1. On 33th Ma. 2002, my second son aged 16 years dled in train accident in
Madurai. He - 2s studying in class X in a local school. Myself and my family have
rct rzcovers  from the shock till now. In the meantime, the transfer order re-
deploying me © Kendnye Vidyalaya, Bokajan is thrust upon me, at a distance
of 3000 KM a-wvay from my home town Karaikudi (Tamil Nadu)

1.

N

slate syllabus under Govt of Tamil Nadu. At this slage of his studies, it is quite
impossible for me to Sl](ﬂ him to my place of posting, which would mean total
disruption of his studie§, adversely affecting his career. Having lost the valuable
life of my second son, it is incombent upon me 1o see that my first son does his
studies un-interruplly. it is the crucial time for him to pursue;} hlS studies, under the
parental guidance. 1 can not leave him alone in any hostel m Madurai as it would
~ be to coslly to meet his educataonal expenses with my meagre income as L.D.C.

3. [ had infact applied for transfer to Kendriya Vidyalaya, Karaikudi during 2001-
2002. In which my position of priority is one for Karankudl f was hoping tg get
my wsting fo Karaikudi under displacement policy of Kendriya Vidlaya
Sangiizthan. it did not get my transfer at all while snmila_rly placed employees
had taen transferred lo their choice places, even (hough they are rendered
sutplos Uis ponful for me that I had not been granted my request (ransfor 10 my
choica place, mspile of my having higher priority position,™!

W
4

il
My first son is sluuqu in an Engineering College in Madurai, having studied -




- 21

\

h

tam a L.D.C. with meagre salary. It would be too difficult for me to manage in

the North East area where language and culture are entirely different. | am the
sole bread winner of my family as my wife is a housewife. With my meagre
income | can not run two establishments beside meeting the educaitonal
expenses of my son. It is needless to say that an L.D.C. with his meagre income
can hardly run an establishment in North East beside funding my son to meet his

educational expenses in Madurai.

LN

. | : .
In v.zw of the jenuinesproblems stated by me, I request you lo kindly consider
ny requast sympzth-ically oh compassionate grounds and modify the place posting to

el

AL R

any schooi

“region (except Andman and Nicobar Island) so that | shall be in

an assessioie distar _e to reach my only son whose life is most precious to me.

Hope to get favourable orders soon.

Thanking you,

o\ \\?.s‘\\\\\“\_ \'\J\X e\, ’83&:)‘14\\"
1
-z
The Joint Commissiner (Admp.)
Kendriya Vidyalaya Sanghathan
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"L” | Application
'3 Ne.
‘ 160011

{

| 160000

S,

i
{ 160318
!
!

160744 |

1
l
8
b
i
i
I
'|

Apphcation
, No.

16001 1
1GOoOO

160318

R A2y 2

’\l\ 2 } .

Name

K Rajendran

S anyalakshml

K Balraj

A Chellappa

| )\(s e 4.0l Q)QQ

K Rajendran
S Vijayalakshmi

PR

LDC LISTO1 7O K/\RAIKUD! ( PREVIOUS )

Current KV
Posting
1737 .

1739 |

1 '

K Balraj

T it MR A

R

o

RS LW

i |

Sou f

12

)
ot

1744

KV

[ | [N f‘“

e ot~

_‘...

Curlonl"

P_oslting
1 7137
1 739
1722

Current

Station

389" l

f
Current

Station

391

Stallon/KV

s a= o hee et oo

)\Nmﬁx\mﬁ B

Transfer

Priorily

ChOICe
No

LDC LIST 02 TO KAR/)\!KUDI ( Previous )

|
i 389

>

' 382 |

‘ﬁﬂ"
Transfer

R
Station/KV

Priority
No.
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From , e
K. Rajendran ' '
LDC, KendriyaVidyalaya, . '
CCl, Bokajan if
Azcam, 782490 .
To . f |
'The Coinmissioner ]’}E H
Hendriys Vidyalaya San gé]lgﬁaxz '
Wew Deliii o :
fi
Through Proper chennel ! ' i
i !
1
Sub: Regarding modification of working place in the priority list No. I & 1L of Annual
Transfer for Lhe year 2003-04.( Application Neo. 160011) !” ¢
s eected Sir i
Respected Sir, "

With due respect [ beg (o lay before you the following few lines for favour of
vour kind consideration and necessary action. i
That Sir, T am s bonafied employee of KVS and had been serving in the capacity of
1L.DC in KV Maduiai since 04/2/1984 to 16/12/2002. In Decemb:ex: 2002, 1 had been transferred
on surplus ground to KV CCI, Bokajan ( Region Code : 18, Stn.Cdde 439, School Code: 1809)
vide KV3 letter no. F.13-1/(SUR)/2002-KVS(E.IIJ) dud. 29-1"1%2002 and I joined in this
Vidyalaya on 30-12-2002. Tn this connection 1 would like to ﬁ]ention that I had applied for
anoual transfer en request from KV Madurai (Region Code:16,/Stn. Code: 389, School Code:
1737) to KV Karaikudi (Region Code: 16, Stn. Code: 386, School Code: )173@ for the year
2003-04 in the month of September 2002. Accordingly I came to "k}:low tﬂgﬁfgh the KVS websitc
ihal wy name has got 1% position in KV, Karatkudi in the px‘iorityllist no. I & II ( My Application
No in the Priority list is 160011), It
- You are therefore requested to treat my present:working place as KV CCJ,
Pokajan, Assam instead of KV Madurai in the priority list I'& J1L So that I may not face

any probiem at the time of my transfer. !i ;
i

‘Thanking you.

' Yours faithfully
Piace: KV CCI Bokajan i \
Date; 10.01.2003 I ( K. Rajefidran
il |

Fnciosed : Xerox copy of the priotity listT & 11

Vime. Adpy . _2,,/'&\,-;?/‘-,'(7«-2-ag,/ S 28 @ 29 D) 1g-pi-0Z

i

i
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KENDRIYA VIDYALAYA SANGATHAN

i

REPRESENTATION FOR RECTIFICATION OF ERROR/CAIN.CELLATION OFr
CHOICE STATION REQUEST TRANSFER APPLICATION}FOR’M 2002-2003

-

\
3
1

'\229& VS \ ARz - :‘4 ,)mcs):_'s:_s, )jjf“f'

-

To 1

The Deputy commisaioner, (Adunl,
gendriya Vidyalaya Sargathan,
18, Institutional Area,

saheed Jeet Singh Marg,

New Dalhi,

e O e

\ nt”
Q3.

P

s
;
l
|
’
5

Through the Proper channel ,

1. Unique Application No,

2. Wame of the Applicant :
3, Post and subject with :
Code No, e

L
yo

S
4. K,V. where working{with
Code No, of K.V.

5. Request of applicant in
" brief ‘
. (Specific request may be
made with ref. to the
application already made )

6. Signature of the Applicant

with date

7. Sicgnature of the Principal

with date, aseal and comuents

10041

———

{1
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Flom © ,' ANNQLV\RQ
- K.RAJENDRAN, L.D.C. |

ENDRIYA VIDYALAYA, =

C.C.I. BOKAJAN 3

ASSAM. o

TO | |

THE “OMMISSIONER,

KENDRIYA VIDYALAYA SANGATHAN
NEW DELHI- 16

.‘rﬂ

Sub : Request for inclusion of name m he transfer priority list 2 in the
*1 e

Sir, 1,!4*‘- i
I may kindly be permitted to refer to my earlier application dated 07.12.2002. wherein | submitted

an appeal for modification of place of posting from K.V. Bokajan to any school in Tamil Nadu as per
my annual transfer application. | may submit that | was redeployed frpm K.V. Madurai to KV Bokajan
vide order No 13-1 (SUR) 2002-KVS (Elll) Dated 29.11.2002. Accordrngly I have been relieved from

K.V. Madurai on 16. 12 2002 and joined at K.V. Bokajan ,Assam on I’:‘O .12.2002. in obedience to the
said order.
X

I have narrated in my earlier representation about my 16 year old son s untimely death due to train
1ccident in Madurai on 31.05.2002. He was a student of class X in a! local school at Madurai and my
mily has not recovered from the shock which we have suffered. At this point of time the order of
deployment was received by me and in due obedience to the order‘even in spite of mental agony |
reported for duty at K.V. Bokajan which is 3600 K.Ms. away from my home town. Now | have only one
son who is doing his study in Engineering college at Madurai. | have emphasized the need for my
presence at Madurai or nearby to take care of'my only surviving soq ‘and to look after my aged ailed
parents . | have alsc impressed upon the authorities of KVS that in view of my meager income in my
present post as LDC, | cannot run two establishments at Bokajan and Madurai besides meeting the
expenses for my son to his studies and the medical expenses of my parents

!
, : | ;
Through Proper Channel. i |
\web site. — reg.
b
{

During the year 2002-03 a post of LDC in KV Madurai was rendered surplus as per order dated
03.12.2001. | was transferred on surplus grounds at the fag end of Nov 2002. Now | understood that
an additional post of LDC has been sanctioned for KV Madurai for the year 2003-04 . This sanction
has been given within a period of 02 months from the date aof my ‘transfer. Even though ,I was
rendered surplus for the year 2002-03 | got the order of transfer only on 29.11.2002 and | was
relieved on 16,12.2002. . a“

r

While | was serving in Madurai | had apphed for transfer in usual format during the year 2001-2002

KV KARAIKUDI and my priority was no 1 in the list 2. | was hoplng to get my transfer to Karai
Kudi under displacement policy of KVS .But | did not get my transfer to KARAIKUDI. Further | had
applied for transfer in usual format during the year 2002-2003 to KV‘KARAIKUDI (Station code 386)
and my priority was no 1 in the list 2. But | am surprised to note in’ {he modified priority list being

telecast in the KVS website that my name was not found in Priority Llst no 2 atall.
;I

| have also learnt that few new schools are going to be opened nearby Madurai ( Rameshwaram,
Kodaikannal, Kanya Kumari, Thanjavur) and additional posting of LDC is sanctioned at KV Madurai,
K.V.Coimbatore, KV HVF Avadi, K.V.CRPF Avadi, K.V.Ashok Nagar,Chennai. The above said
schools are covered under Chennai Region. | request earnestly to kmdly include my name in the
priority list 2 to enable me to get my transfer to any one of the places as mentioned in my transfer
application or to any of the new schools being opened in the near, future in Chennai Region , for
which act of kindness | shall remain ever grateful to you sir.

Thank You, o
Yours farthfu Iy, . . | _ [%(’ é R‘ ) o b
S ‘Qf U T,
Pt o Ny L ) . . t -
( K.RAJE NDRA>X (k : ]Qm =1 }%—ﬁ '&x 00‘424¢Q9&* b
l !:J. ’.'Q’r’?":%J‘A - ) —
Place : Madurai Q/"’F"V'""ff T

Date :02.03.03.

Encl : Priority List for the year 2002-2003 and 2003-2004. AX\V\J& i3 6?/ 73\‘9*‘2)
Modified Priority List for the year 2003-2004. | J\l’/
My application dated 07.12.2002. Ws, i Rz in W*"V&*ﬁ‘.ﬁ-
Mortuary Report of My son's death. [ @y, | Rekele-
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K. Rajendran, : " iﬁ § :

_ Lower Division Clerk, S )

Kendriya Vidyalaya, ‘ AN
Bokajan (Assam) : ; o

To | e

-

~
The £6mmissioner, |
ndriya Vidyalaya Sangathan ‘
New DJN ‘ !

Subjact: Reguest for transfer to choice place as per transfer application

Sir, : . |i

I humbly submit that I was rendered surplus in KV, Madurai{Tamil Nadu) vide Office
Order No. 13-1(Sur)2002-KVS({Estt 11I) dated 29-11-2002 for the year 2002-2003 There were
nine LOCs rendered surplus under Chennai Region and I was one amonlg ttl\e nine.
| .

I applied-for transfer from K.V, Madural and my name appeared, im pnonty ist 118 for«the
vear 2601-2002. My position of priority in that year was 01 for stationjcode 38(0(Karaikudi) as
per priority list Il But due to reasons not known, I was not granted transfer to my choice

station despite my having higher priority position, But I was transferrefd‘to K.V. CCT Bokajan on
awpiuv- deployment. This transfer order was a rude shock to me as ']iwas aggrieved due to
sudden dezth of my son who was 16 years old who met with train accident in Madurai, Amid
grief  obeyed the ordmrs of K.v S. and reported at K.V. Bokajan in oompilance w:th the order on
30-12-2002. | : i. ¥
Again for the year 2002-2003, I applied for transfer to K, v. Kamlkwdl In which

my peiority No. was first displayed as 01 for statien code J86( mlkudi) Laterin the .

modified prioiity lis¢ IL my name was not found at all. At &h janrtwe I may kindly
state horo that in respanse to KVS letter I submitted a proforma In which I requested
haE the station Madural may be changed as Boksjan as by that time I joined K.V,
Beksfan on 30-12-2002. I did apply for transfer from K.V. Madgyral before my relief
fram et Scheol, I never asked for cancellation of my transfer; neitber have I asked
for change In the choico station. Therefore, I am entitied to £ f‘gufy in priority list-2 for
the yosr 20022003 snd my pesition of priority was 01 asper the pre-modifisd
priorily list, Uke me there were ssveral LDCs who were also rendered surplus
alongwith me whose names were found in the priority list-2.| | To cite few examples
Shri K. Balray, S$hrl P, Adinathan and Shrl Flangovan etc. I also undamtood thet thess
LOCs have got the thaoir transfer to thelr choice stations in the ardem relessed

recontly in Apsdl, 2003, I am aggrieved as to how my name 8 fma does not figure in

the priority list-2 and transfer not ordered, If these LDCs as manﬁaned above are
2ligibla for transfer, I am algo ollgible for transfer as all of w bad bewsn rendersd
surpiys duitng the year 2002-3003 snd applied for transfer. I andom herewith a copy
of the raproasentation for rectification of emr/canm!faﬂon of dwloa staﬂon regiest
transier application forin 2002-2003, ‘ S
! i

In the circumstances, 1 ferventiy appeal to you Sir, to kindly conmider my case alongwith
the other LDCs who got transfers as per priority list. My name may kindly be included in PL-2 for
transfer to my choice place namely Karaikudi, I have already represented about my missing name
in the PL-2 through proper channel which was duly acknowledged by KVS on 6.3.2003. I shall be
grateful if my name is incduded in PL-2 and transfer ordered with reference to my priority position
01 for Karaikudl, In the event of the vacancy at Karaikudi is filled up by displacement or by any
other means | may kindly be considered for posting to newly opened school at KV Rameshwaram
or any other vacancies in Tamil Nadu for which act of kindness I shall ever,remain grateful to you
Sir. T enclose herewith my previous representations m this regard ‘ l; i

Ynurs falthﬁllty,

Dated : Y1,.03 - 2000,

i
|
‘”: '-‘):—'.s.\—‘. -, -~ ; .
]
L
!
i
{
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’ ® Resi: 588197 o

" G. BALASUBRAMANIAN, B.Sc.B.L.. | Residontial Addres

&

Ndvocate. ML t5'1*{0, 259, L. 1. G. Colony,

MADURHAL. ' :!‘ IK. K. Nagar,
| ; i\ MBDURAI - 625 020.

}
| Date__55.65.05
(N BEHALF OF: ' e
il
!.
{

KRAJENDRAN, 4;
f
!

LOWER DIVISION CLERK, hi
KENDRIYA VIDYALAYA, | i
BOKAJAN (ASSAM). ~ ir

To F!M,
i
THE COMMISSIONER,Y .
KENDRIYA VIDYALAYA SANGATHAN, 1.
18, INSTITUTIONAL AREA, : HE
ARG, i

- oree wed

SHAHITH JEET SINGH M
NEW DELHI. g :
Sir, . ! 11
‘ Under instructions from my above named client, 1 issue tl'le'ifollowing notice:

R s b

. My client states that he has put in more than 18 years service in LDC Cadre in

" Kendriya Vidyalaya. Due to implementation of revised stafl pattern on the
fixation of staff strength certain LDC’s were found in:ié'x.cess in Chennai Region
and they were re-deployed.to other regions.in variousﬁpxlaces throughout India in
December'2002. Some of the re-deployed employeesihave joined duty in the
places posted agair';fe”!:.them and some were not. '

i A
b u«:{; .:‘. ¢ - _ .
2. My client states th_é{'; he has submitted his applicatiop;for transfer on request in
September'2002 in ithe prescribed format. His name is also included in the

prionity Lists 1 & 23:';3rleparcd by your Office. The na'r'r':'e of my client is stood as

i

Iirst position (S.Ng’;i] ) alongwith the other employee'§ Sifl the priority Lists 1 & 2
of his choice. g ' .

S X

PSRN :

My client states thﬁt}thc following se-deployed employees who have joined duty

. .

in new stations in December’2002 were again mpost'cfd'(By Displacing) Chennai

Region as their own choice as per priority List 2 in thé month of April 2003.

>

i

)

(i) P. Aathinathan ' - Bengdubi to Madurali‘ :

(i) T.Ravikumar - Palaghat to No.1 Pondicherry

(i) K.Balej - No.2 Portblair, Andaman to No.2 Pondicherry.
(iv) T.G.ltangovan - Vijayawadato island'Ground, Chennai.

;i
i
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i
: | ® Resi: 588197
., G. BALASUBRAMANIAN, 5.5c.8.. Il Rosidontial Address :
Rdvocate, ' VILH) No. 259, L. L. G. Colony,
MADURAI. ~ ~ | . K. K. Nagar,

MADURAI - 625 020.

-4)

6)

» 7)

8/:
X
“ :

R

- Date_’" 1250503

|

S i

My client states that the above re-deployed err,lpioyees were transferred on the
basis of their request transfer applications sx'xbfxnitted by them in September
2002. My client further states that he has too é’tibmitted his transfer application
in Septem fr 2002 and his name stood as ﬁrsﬂé% his choice place of Karaikudi
in the prigjr'ligy Lists 1 & 2 prepared by your Ofﬁ'q.e. The non-considering to my
client’s application who is seniormost in the Lists when compared to the above

. four, is not proper and correct. The transfers ylkiére made to the,above four said
, employees 'is not in accordance with the traﬁ!s__ﬁ:r‘guidelinesi framed by your
Ojﬁce. ’ T wis 1 L. N PR 1

o
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. My client shtes that there is a clcar violationjof rules and transfers were made

against seniority principle and natural justice. lI\{Iy client has neither withdrawn

his application for transfer nor he asked fOl"l :(‘%_hange of choice station. His

application is to be considered at the first instance before the above said four

employees as per the priority Lists 1 & 2, prepared in Jan.2003. ‘
." : I . .

[

: v ’ e
My client statcs that certain favourtism and ipﬂ‘uence are shown.in the matter

of transfer of the above said four employees 'silfrifcc‘they also joined duty in the

re-deploygg‘ new stations alongwith my client land they have no better claim
than my client. i ‘ '
it - .

My client: %l‘ates that your Office by order dt.7:2:2003 has informed the surplus
rc—dcploﬁ*;gi employees, namely, S.No.10 K!'R'éijendran, S.No.11 Aathinathan
and S.Néf;l'.fi Balraj that there request for méhiﬁcation of the place of choice
have bcgﬁfé’consi‘dered by-the Competent Authority of Kendirya Vidyalaya
Sangatha‘x‘i,-}_and could not be acceded to. In.léf)'ite of the order dt.7.2.2003 the

cases of ?{Xzithinathan and Balraj were considc:ei?d for transfer in April 2903 as
B .. Lge . . 3 : . N AN
‘per the ;fn.qnty Lists 1.& 2 which is against the rules, transfer guidelines'and

I

seniority. i
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. G. BALASUBRAMANIAN, B.sc.B.L..
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Advocate,
MADURAL.
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® Resi: 588197
Residential Address :
No. 259, L. 1. G. Colony,
K. K. Nagar,
MADURAL - 625 020.
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N Date 25-05-03

———e—ame

For' the above said reasons, I call uppii the Competent Authority to
consider the application dt.16.4.2003 (copy of which is enclosed herewith) submitted by
my client asking posting to Kendil;yit oVﬁhiyalaya, Karaikudi as per the priority

Lists 1 & 2 maintained in Jan.2003,as orderc

v

d to Aathinathan and thrce other LDC’s

within 15 days from the date of receipt of this notice,I failing which my client will be
constrained to take Jegal action through Courts of Law for redressal.

sﬂﬁ%;i§:¥
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%, OF THE CLIENT.
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K ADVOCATE.
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G. BALASUBRARANIAN, B.Sc.8.L.. ML

I+ ADVOCATE,
'959, L.1.G. COLONY,
k! NACAR MAoURAL- 025 02C,
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Grams:t: KEVISANG - ;‘
Phonep: 2302359(Fax) 2350367 2350344

E-Maill : acchennai@yahoo.com '
Website: WWW, kvsangathan org

I (A" AT b
KENDRIYA VIDYALAYA SANGATHAN,

o :
b e X ar 8 I

(&= Ennaa=ihﬁdﬁa)
(Regional Office - Chennal Region)

WE.HTEE, I8, I - 600° .036 (afraarg)
4 ILI.T. CAMPUS, CHENNA! - 600 036 {Tamilnadu)
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MEMORANDUM ; ; ;,- ‘
.i-_.-;.. . %:ii‘ e g
:{ R ¢ ; ' .
f- .
With reference to her. letter dated}BO J06. 2003 ~the .
s St : )
rasig‘ation from the serviges of . andrlya ' Vldyalaya !;
:‘\ . B} g ' LA',E
S&n gathan tendcred by Mrs. V Sav1thr1,‘Loyeg D§v151on*Clerk,.[ .
C oy v oa“‘ W £ .
."; l;i ik 3 .
Xzndriya vldyalaya, Mandapam;}s accept iy;gg‘effecpz from::lx
: . ' ) 'nh“ Wy " A '
$7.08.2003 (A.N.) walﬁpg part of notlce’ ?ﬁiod{requlred to Ca
- i S R
e given under rules. ﬂ% ’ ~ 35»5 G : j:' o
o i BT iy :
: o Pl |
' + {Dr. Shachi’ Kant} D
ASSISTANT COMMISSIONER: ,
. -,, . B
Smt.V.Savithri, H. ‘
Lcwer Division Clerk, :IE.
"Rendriya Vidvalavya, . }I&
¥znizpan. ! el .
: 3 ei .
Copy to: _ | ‘o RN §
. :; ‘ ; :_l; .
1. Tae Principal, Kendriya Vldyalaya Mandapam for :
information and necessary: actlon. Heﬂis requested ;
to relieve Smt. Savithri, LDC from thetV1dyalaya N ,
after recovéring the dues}glf any,ﬂunder{intlmatlon [
toc this office. i ¥ Tfﬁ{’"fwfv.ii' !
~:|| ‘*, "‘r ! ” .
Z The Audit and nccounts Offlcer KvVs, RO Chennai.-
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